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ORIGINAL APPLICATION No.1517 of 1995

\&

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

DATE OF DECISION : 19-09-1996

Vs

1. The General Manager,
SC Rly, Rail Nilayam,
Secunderabad.

2. The Chief Personnel Officer,
SC Rly, Rail Nilayam,
Secundeérabad.

3.| The Dy.Chief Mech.Engineer,
Carriage Repair Shop, .
Settipalli Post,

Tirupathi,

CORAM: -

Chittoor District .. Respon

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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|
|

P. Chengaiah - .. Applicant.
|

dents.

Counsel for the Applicant : Mr.K.Sudhakar Reddy
' |

Counsel for the Respondents : Mr.J.R.Gopal RaofSC‘for Rlys.
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Oral Order (As per Hon'ble Shri R.Rangarajan, Member({Admn.)
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ORDER

Heard Mr.J.R.Gopala Rao, learned counsel for the

spondents. ;
The landtpossessed by the applicantfﬁo-the extent

. - ‘
one acre and 74 cents was acquired in Jﬁward No.5/83
ted 13-10-1983 (Annexure-I at page-6 of !the 0A) for
tablishment ofl Railway Carriage Repair'éWo:kshop at

rupathi. -

This apblication is filed to consider the
plicant herein; for appointment to any jGroup—D_ post

ainst the land loosers' guota.

The.applicant has not filed any prepfeséntation s0
r in this conne¢tion; It is for the appliéant to submit
5 case to the éoncerned authorities and on”the basis of

= ' ' | .
e representation received his case has to be disposed of

R-3 in accordance with rules.

N I
In the result, the following direction is given:-
il :
. ‘ Lol .
The applicant may, "1f so adv1se§, submit a

-

presentation to R-3 for appointing him| in Railway
rriage Repair Workshop at Tirupathi agai$st the 1land
osers' quota. If such a representation is %eceived, the
me should be disposed of by R-3 in accordan%e with rules
peditiously. ?"
~The OR is ordered accordingly. No co%ts.
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(RﬁBANGARAJAN)
MéhBER(ADMN.) l
. Dated : The 19th September 1996. : _ ﬁ””ﬂl‘%ﬁ. d
(Dictated in the Open Court) | “‘D\{‘Q‘@p‘m 3)
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| The General Manager, S.C.Reilway, Rail Nilayam,

Thﬂ‘chiaf ?&rsﬁnnel @fficer. E.G.ﬁailwayg gaiznglagaﬁ;
I ﬁecmaerabaﬁ. : '

E‘he nw m‘aim‘ Bech, £n§imem carriaga sz,apaz.r En@p.

R rwettipalli m:szzi:. fi‘imthi, Chi,ttwr ﬁi&%rmt.

K ﬁ‘zm c:opy tc $ri‘ J.R.Gc}z*ala xaae, 5{1 far ng?sa E-'ft
tﬁn@ capy tc; Mbrary. cm, Hgn::.
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